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ACT NO. XVI  OF 1870. 

(Received the assew? of the Gone~nor Gelze~al on the 5th 
Apri l  1870). 

An Act for iniposing duties on Inconie and Profits. 

FOR, the purpose of imposing duties on income and PreambIe. 
profits arising from offices, property, professions and 
trades ; I t  is hereby enacted as foU.ows :- 

PART I. 

1. 'l'llis Act inay be called " The Indiau Iuuorrie Short title. 
Tax Act :" 

It extends to the whole of British India ; Extent of 
Act. 

I t  shall bc dcemed to have come into operation on Commence- 
the first day of April 1870, and it shall cease to be ~ , ~ ~ n ~ ~ c o  

in force on the thirty-first day of March, 1871, except of A C ~ .  

as to taxes and penalties then due and incurred there- 
under. @ 

2. 011 and froill the said first day of April 1870, Repeal of 

the Acts mentioned in the third schedule hereto shall 
be deemed to have been and shall be repealed to the 
extent specified therein, except as to taxes due under 
any of such Acts. 

The references made in the Court Fees Act, sche- 
dule 11, to the Indian Income Tax Act shall be cleem- 
ed to be made to this Act. 
3. I n  this Act-unless there be something repug- Inkrpreta- 

tion-clausc. na'nt in t,hc subject or contest- 
" Mtlgistrate" means any person exercising the " afa-is- 

powers of a Blagistratc, or of a Subordinate Jlaglst,rate tratc.' 
of the First Class, and iilclnclcs a Bfagistrst,~ of l'olice 
ancl a Justice of the Peace : 

" Collll?a~y" 



Company." 

" Firm." 

" Pcrs011." 

" Collector." 

Escnrptions 
from Act.  

Pover  to  
eseml~t  from 
Act. 

"Coi~~pany" 111cans an Association carrying 0071 

business in British Inclin whose stock or limcls is or 
arc di~~icleil illto shares ailcl tmnsferd~le, TI-hcther such 
Coiiil~ai~j~ 11e incorporatecl or not, and n-hcther its 
principal place of business be situate in British Inclia 
or not : 

" Fhm" inclucles a IIincl6 uncliviclcd family : 
c C  Person" lLlc1~1dcs a firm : 

" 1)efaulter" inclucles a firm inaliing clcfault mlclcr 
this Act : 

111 the case of any Coinpany or IIunicipnl or 0 t h ~ ~  
pablic Bocly or Associc~tion not being a Coilil)ai~~, 
"Collector" iiieaiis the Collector of Lanil R~T-cnuc of 
tlle place or clistrict at or in ~vhicli its principal place 
of business in British Inclia is situatc. And in thc 
case of any person chargez~hle unclcr this Act, " Collect- 
or" nieans the Collector of Lancl Reven11.e of the 
place or district at or in ~vliicli such person resicles. 

4. Nothing in this Act applies to the pay ancl 
allo~~rances of officers, warrant officcrs, non-coii~mis- 
sioned officers ancl privatcs of Her &Iajcst,y's 
Forces or of Her IIajesty's Inclian Jl'orccs, 71-110 are 
not in Civil emplorment, when such pay ancl allow- 
ances clo not exceed f i~-c  hundred rupees per rnenscm ; 

or to any iiioveable or iiiiiiioveable property solely 
ernplogecl for or cledicatecl to religious or cllaritnblc 
public purposes. 

And no member of a firm ~vhich is for the time 
being ~ha~geable  uncler this Act shall, aa such, be 
~ha~rgeable under this Act. 

5. The G o ~ ~ e ~ n o r  General of Iliclia in Co~mcil 
may from time to time, by orcler, wl~olly exe~?ipt 
from the operation of this Act the m~liole or any 
part of the income ancl profits of any tribe or class 
of ~ c r m n  s i n  British laclia. 

Tllc Go~rernor Gencral of Illdin in Council may 
re\-olic any such ortler. 

All 



ill1 ortl(11,s and rc-crocntions matlc uiltler tllip 
section s11t.lll 1x2 1)nblishccl ia the Gnzelte of Inclia. 

P A R T  11 .  
DETIES ON OFFICES. 

6. A clnty of six pies for every rupee ~ 1 ~ ~ 1 1  11c nt~tit,< 011 

1c~-iccl in rcspect of every officc or e1nploj-1ncnt of u t f i ~ e s ,  
1)rofit iii Britis11 India under Government or ullclcr 
a Colmpany or a Mimicipal or other l~ul,lic Bocly 
or Association not being a Coiiipfluy, and ul~ou 
every salary, annuity or pension 1,aicl in Bri'~isl1 
India by GOT-er~iment or by a Cornpalay or by n 
AIunicilx~l or other public Bocly or Ss~ocirttion iiot 
bcing a Company to any person resicling in British 
Inclia or ser-c-ing on board a ship ti-sclin9 to mcl 
froiii British Ilicliali ~ o r t s ,  whether on account of 
liiiiiself or anotlier person. 
7. No income amountin$ to less than forty-one Exemption of 

nlpees, tcn annas, eight pie per ~iicnsclii shall be ill"o"Ks l"" tila11 l ls .  
cliargcable ~uzcler t l is  Part. 41-10-8 per 

lllell~eul. 

8. I n  the case of every person holcliiig any p?' L i c  1 Dccluction iu 

office, ciiiployment or commission under Hcr Majesty ;;;l;l~~l~'- 
or under the Governiiient of Inclia, or uncler ally Local .,q;,,,,i, alld 

Government, or receiving any annuity or pelzsioll froiii l ~ e l l s i o n e ~ s .  
Her Majesty or any such Government, 

tlie duty to which he is liable undei* this Part shall 
be decluctccl from his pay, annuity or pension at  thc 
time of payment by the Exaniincr of Claiiils or other 
proper oeccr, ancl shall be deemed to be a tax paid 
under this Act. 

9. I n  the case of every person holding a paicl en1- Dcd:lction i n  
ploynient uncler or receirilig any annuity or pcnsioli case of 

s e n  ants  ,~ncl froiii ally Company, or any hl~uliicipal or other lxulilic l,~ll,io,,,.l, (,r 
U O ~ J T  or Association iiot being s Com~any, tlic cluf y L o i n ~ ~ n ~ ~ i ~ s  
to which he is liable under this Part sliall be decl~~cted $t? ' '~~ll l~i-  

from his pay, annuity or peiisioii st tlle tiinc of pay- 
i~iellt by the 'I'rcasurer or other officcr -\-c.liose duty it, 
is to iliakc snch l~ayments, :~ncl shdl l)e declnecl to ix: 
a tax l ~ ~ j ~ d ~ l e  u~iclcr trllis Act. 

1s.vcl~y 



Payment to Every sucli Treasurer or other officer shall, as soon 
Governmel~t. as may be after making suclz deductions, pay to the 

creclit of the Government of India, or as such Gov- 
ernment shall from time to time direct, the amount of 
such deductions and shdl be answerable to such Gov- 
ernment for such payment. 

Indemuity. Every Company, public BOC~Y or Association, 
Treasurer or other officer as aforesaid is liereby inclem- 
nified for all deductions ancl paynie~~ts made in pnr- 
suance of this section. 

Annual The Treasurer, Secretary or principal Agent or 
return by 
Treasurer, Manager of every such Company and public Body or 
kc. Association shall prcpare, and, on or before the tllir- 

tieth day of April in this year, cleliver, to the Collect- 
or, in such form as may be prescribed by the Governor 
General of India in Council, a return in writing show- 
ing the names of every person holding at the date of 
the said return a paid employment ulzder or receiving 
a pension or anlluity from the Company or Body or 
Association whose -pay or pension or annuity as such 
amounts to forty-one rupees, Len annas, eight pie per 
mensem or upwards, together with t,he salaries, annui- 
ties or pensions payable by the Conipany or public 
Body or Association to dl such persons respectively. 

Difference 10. TVhenever the full duty leviable under this Act 
bet\\.eeu duty in April 1870 is not deducted at the time of paylilent 
under this 
~~t for April in that month from the pay, annuity or pension 
1870 and chargealde therewith, the deficiency shall be clecl~xctecl 
duty under 
Act IX of from SLICIZ pay, annuity or pensioii at somc subsequent 
186s. time of payment. 

P A R T  111. 

sl~ipping 11. The 'I?reaswer, i3ccrcta,z+,l.y or princil~d A gent or 
Compauies. ISfanager in Inclia of every Cornpaily shall, in the cnsc 

of a Xliipping Conil~any trading bctweeu Brilisll India 
and any other country, pay to Govol.nmcnt iu respect 
oS onc moiei,y of t'he nett 11rofit.s iilade l ~ y  cncll of the 

ships 
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sllips of SUCB Coi1ipany cngagccl in such tradc, during 
the year encling on the day on which tlie Conlpany's 
accounts shall 11a;ve been last made up, the duty of 
six pies in the rupee, 

ancl in the case of every other Company pay to Other 
Governllient in respect of the whole of the nett profits COml)""ies. 
made in British India by such Conipany during the 
year encling on the day on which the Company's 
accounts shall have been last made up thc duty of six 
pies in the rupee, 

ancl shall prepare, and, on or before the thirtietl-~ day statclnellt of 
of April in this year, deliver, to the Collector, a state- EE~E;~. 
liicnt in writing signed by him sllot\ring the result of 
such accounts (if any). 

I n  the case of any Company where no such ac- Annual 
return of nett counts as are nientioned in this section have been l,rofit,. 

~iinilc up within the year ending on the thirty-first day 
of JZarch 1810, the Treas~mer, Secretary or principal 
Agent or lianager of such Company shall prepare, 
and, on or before tlie thirtieth day of April in this 
year, cleliver, to tlie Collector a return in writing sipcci 
by liiiii and stating the nett profits macls by such 
ships or by the Company (as the case may be) during 
the year encling on the saicl thirty-first day of March. 

Every such Trea,surer, Secretary or principal Agent Iude1nnit.y. 
or Nanager is hereby inclemnifiecl for all payincnts 
niacle in pursuance of this section. 

PART IV. 

12. A yearly cluty in accordance with the first Duty 
income not sclledule to this Act annexed shall be leviccl upon all cl,,r:,ed 

ineol:ie and profits accruing mcl arising in British undcr Part  ll 
Inclia alicl not chargeable uncler Part I1 or part 111 of Or """ 'I1. 
this Act. 

13. Tlie trustee, gunrclinn, curator, or coiiimittee Trustees, 
of any iiifa~it, iiiarriecl 11-oman su1)jcct to tllc lax of guard~ans and 

com~ni t tcc~ of 
England, l~na t ic ,  or idiot, n11cl having the co~itrol of i~~cnpac~tatecl 

I'~r"lls to 1,c 
charged. 

Y 



the property of such infant, married woman, lunatic, 01 

idiot, whether such infant, mar~ied woman, lunatic 01 

idiot resides in British India oy not, shall, if thc infant, 
married woman, lunatic or idiot be chargeable under 
this Part, be chargeable with the said duty in like 
manner and to the same amount as would be charged 
to such infant if of full age, or to such married woman 
if she were sole, or to such lunatic or idiot if he mere 
capable of acting for himself. 

Non-resiaents Any person not resident in British India, whether a 
charged namesoftheir in subject of Her Majesty or not, being in receipt, 

agents. through an agent, of any incorlle or profits chargeable 
under this Part, shall be chargealde in the name of 
such agent in the like manner and to the like amount 
as he would be cha~ged if resident in British India 
and in actual receipt of such income or profits. 

Trustees or 14. Every such trustee, g~~ardian, curator, corn- 
agents of per- 
sons incap&,..- mittee or agent shall, when required by the Collector, 
tated or non- deliver a statement signed by him, of the amount of 

the income or profits in respect whereof he is charge- furnish state- 
ments of in- able on account of such infant, married woman, hlna- 
colne or pro- tic, idiot or non-resident, together with a declaration 
fits with de- 
claration. of the hut11 of the statement. 
Receivers, 15. Receivers or Managers appointed by any Court 
Managers, 
Courts of in India, the Courts of Wards, the Administratol-s 
war&, General of Bengal, Madras and Bombay, and the 
*dlllillistra- Official Trustees, shall be chargeable under this Act ill tors General 
and Official respect of all income and profits officially in their pos- 
Trustees. session or under their control. 
Power to 
retain duties 

16. When any trustee, guardian, curator or com- 
charged on mittee, or agent is assessed under tliis Act in such 
trustees, &c. capacitjr ; 

or wlien any receiver appointecl by any Court, Court 
of Warcls, Administrator General, ol3 OHicial Trustee 
is assessed under this Act in respect of the incollle 
and profits officially 1-eceivccl by lliiil; 

cvcry person ancl Court so assesscd may, fi.0111 time 
to tiinc, out of tllc llioney coillillg to llis or its ~,osscs- 
sioa as such fxustce, guarcli:~~, cu~at~or, col~lmitt,oc or 

:\:!,ell[; 
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agent, or as such receiver, Court of Wards, Aciminis- 
trator General or Oificial Trustee, retain so illuch as 
shall be sufficient to pay the amount of the assess- 
ment. 

Every such person and Court is hereby indemnified 
for every retention and payment made in pursuance 
of this Act. 

17. I n  the case of every person chargeable under 
this Part -who,& annual income or profits is or are in 
the Collector's opinion two thousand rupees or up- 
wards, the Collector shall, 

and in the case of every other peilson so chargeable, 
the Collector may, 
sei-ve a notice on hirn requiring him to a 1  in a return 

of his iiicome and profits, or of the income and pro- 
fits in respect whereof he is chargeable, in the forin 
l o  be prescribed by tho Governor General of Tndia in 
Council, and specifying tlie day by which the return 
is to be made, and the place of the Collector's office 
at which the return is to be made. 

Every such notice shall be signed by the Collector. 
The form of the return shall accompany the notice. 
18. Every person on whom such nutice is served 

shall send to or deliver at the Collector's office the 
return duly filled in and signed by him. 

A cleclart~tion shall be added by such person at the 
foot of the return, that tlie profits or incoine stated 
therein are truly estimated on all the sources therein 
mentioned. 

19. Every person, when required so lo do by a 
notice in the form to be prescribed by thc said Gov- 
ernor General in Council shall, within the period 
nlentioned in such notice, prel>are and deliver to the 
Collector a list containing, to the Scst of his belief, the 
ilaille of every lodgcr or i~iillate 1.esidcnt in his dwell- 
ing-house, and of any other persons, receiviilg salary 
or einoluilients amounting to forty-one ru])ees, tsull 
annas, eight pie per nlenscili or u ~ ~ I Y & ~ c ~ s ,  ~ilil~loyecI iu 

l~ i s  

Indemuity. 

Notice re- 
quiring rc- 
turns. 

Rcturn llow 
made. 

Lists of ludg- 
ers and eul- 
ployees. 
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his service, mlietlier resident in sncli cl~velliiig-honse or 
not, ancl the place of resideucc of such of them as allc 
not resident in such dwelling-house, and dso of ally 
such lodger or inmate who has any orclinary placc of 
residence elsewhere, at whicli he is liable, under this 
Act, to be assessed, and who desires to be so assessed 
at  such place. 

Such Lists shall be s iped  by the persons respect- 
ively delivering the same, and shall be prepared in the 
form to be presci.il~ed as aforesaid. 

Collector to 20. The Collector shall from thnc to time deter- 
determine mine what persons are cliargeable under this Part, and 
persons 
rhnrgeable. tlie amount that every such person shall be assesscd in 

accordance with the said schcd~~le; ancl in making 
such assessment income exeinpted under section seven 
shall be treated as chargeable uncler t l ~ s  Part. 

Computation 21. I n  the case of a person for the first time 
whenassessee becoming chargeable under this Part mrithin tlie year 
becomes 
chargeable of assessnient, the computation shall be made accorcl- 
within year. k g  to an average of his income and profits for such 

period as the Collector shall, under the circunistances, 
ciirect. 

Notice to 22. The Collector shall cause a notice to be 
persons served on every person chargeal~le under this Part 
chargeable. stating- 

(l).-The name ancl the profession, tracle or other 
source of the income or profits of such person, or of 
tlie income and profits in respect of whicli he is 
chargeable : 

(2) .-The year or portion of the year for which the 
cluty is to be paid : 

(3).-The place or places, clistrict or clistricts, ~vliere 
sucli income or profits accrues or nrisc : 

(4) .--The aiiiouut to be paicl ; 

aiicl requiring 11i111 ~ritliin fdtecn clays fro111 the clate 
of tlic service to pay sucll amoudt, 

23. Snch 



23. Such aniount shall be paid to the Collector, Officer to 
grant  who shall grant a receipt for such l)ayiiient to the ,c,,ii)ts. 

person iliaking the same : 
Proridecl that, if such income or profits accrucs 

or arise at or in more than one place or district, the 
receipt shall be granted and payment made by and to 
the Collector for the place or district at or in which 
thc person mentioned in the notice resides, or (in the 
case of a firm) at or in which its principal place of 
business in British India is situate. 

Every such receipt shall be signed by the Collector 
granting it, or by such other officer as he shall froin 
time to time empower in this behalf, and such signa- 
ture shall be judicially noticed. 

24. Every such recei~t  shall specify- Colltents of 
receipt. 

(l).-The name and source or sources of the 
income or profits of the person by or on whose behalf 
the duty is paicl : 

(2).-The year or portion of the year for which the 
duty is paid : 

(3) .-The amount paid, and the date of payment ; 
and 

(4).-The place or places, district or districts, 
where the income or profits accrues or arise; and 
shdl  be admissible as primdfucie proof of all matters 
contained therein. 

25. Any person objecting to the amount at Petition 
which he is assessed, or denying his liability to be ~ , f ~ ~ ~ ~ , , , ~ .  
assessed, under this Part, may within the period iiien- 
tionecl in the said notice, or if the Collector is satisfied 
that the objector has not received such notice, then 
at ally tiiile within one month from the expiratioii 
of such period, apply by petition to the Collector in  
orclcr to establish his right to have the assessnient 
reduced or cancelled : 

Providcd that no person 1~110 shdl have been Proviso. 
servcd with a uo1,ice uilcler section serei~tee~l shall 1 ~ e  
entilled to apply by petition uncler this sectioii uillcss 

he shall 



182 Itzconze Tux. [ACT xv I 

he shall have made the return in such noticc 
on or before the day tllcrein menlioned, or l~lllcss 
hc shall satisfy the Collector that he had a sufficient 
excuse for not making such return. 

Form and The petition shall be in the forin contained in the 
verification of 
petit;on. second schedule to this Act annexed, or as near thereto 

as circumstances admit, and the statements therein 
contained shall be verified by the petitioner or some 
other competent person in manner required by 1a~v for 
the verification of plaints. 

Hearing of 26. The Collector shall fix a day for the hearing 
p"itiOn. of the petition, and, on the day so fixed, or on the day 

(if any) to which he has adjourned such hearing, shall 
hear such petition and pass his order thereon. 

Such order may be in favour of the petitiones, or 
it may simply reject the petition, or it may reject the 
petition and enhance the petitioner's assessment to an 
amount to be specified in the order. 

If the order be in favow of the petitioner, the 
Collector shall at once refund the fee on the petition. 

If the order simply reject the petition or reject 
the petition and enhance the petitioner's assessmcnt, 
the petitioner shall within one week from the passing 
of the order pay the amount mentioned in the said 
notice or in the order of enhancenient (as the case 
may be). 

Appeal to 27. Any person dissatisfied with any order under 
Commission- section twenty-six may, within fifteen days from the 
er from 
order on date thereof, on payment of the sum in which he was 
petiffinn. assessed or to mhich his assessment was enhanced, 

present a petition of appeal to the Commissioner of 
Revenue of the Division, whose decision upon such 
appeal shall be find. 

~~~~~~~t~ to Every petition presented uncler this section shall bc 
accompany accompanied by a copy of the petition t,o the Collector, 
aj~peal. a copy of the Collector's order tllereon, and a,ll other 

documents (if any) connected t~~i t l i  the casc. 
Copies of Neither of snch cowies shall be chnr~eal~le ullclcr Cllc 
peGtiou and cOlll't F~~~ hCt,, 

L 

order cxcn1p t 
flQm fccs, 



When the dccision on such appeal is in favow of Retuln of 
fees and ex- the petitioner, the value of the fees on his petition to .,,,. 

the Collector and on his petition of appeal, together 
with the excess paid by him, or (when the dccision is 
that the petitioner is not chargeable under this Act), 
the whole sum so paid, shall at once be refunded. 
28. The Collector or Commissioner may summon Power to 

any person whom he thinks able to give evidence for ::gygp,"," 
the pmpose of enabling him to determine how the necessary in- 

petitioner should be assessed, and may examine on follllation. 

oath the person so sumnloned and the petitioner, and 
may require each of them to produce any documents 
in his possession or powcr relating to the sotwces of 
the petitioner's income or profits accruing or arising 
in British India. 

29. Whenever the Collector has reason to believe F,,Y to 

that, in assessing any person under this Act, any source issne fresh 
of income or profits not spccified in the receipt granted notice, 

to him under section twenty-three has been over- 
looked, which sowce, if it had then been known to 
exist, would have increased the assessment, the Collect- 
or may cause a furthcr notice to be served on such 
person, stating the amount to be paid in respect of 
such source ; and the provisions contained in sections 
twenty-two to twenty-eight (both inclusive) shall apply 
to such notice and regulate the procedure thereunder. 

-. 

PART V. 

30. Every Treasurer, Secretary or principal Agent Treasurers, 

or Manager failing to make any payment or to prepare E;::? 
and deliver any return required by section nine, payments or 

or failing to make any ppaymnt or to prepare and t:!,:~ 
deliver any statement or return requirecl by section 
eleven, 

and every trustee, guardian, curator, committee or Trustees, &e., 
agent failing to clclirer any statenlent or declaration E!!:: t:tato- 
reguircd by section fot~rtccn, nicnis 01 

~11~~11 dcdi t~~t iona .  



Failure to 
pay amount 
of assess- 
ment. 

Grant of 
receipt 
on recovery 
of fine. 

False state- 
ment in de- 
claration, list 
or ~c t i l i on .  

shall, for every clay during 1~11icli such clcfatllt con- 
tinues, be fined, on collviction before a MAgistratc, ten 
rupees. 

The Comniissioner of tlie Division shall have power 
to renlit wholly or in part any penalty imposecl under 
this section. 

31. If any person served with notice under sec- 
tion twenty-two does not within the period specifiecl 
in the said notice pay the anlount recluircd thereby, 
he shall, on conviction before a Magistrate, be finccl 
twice the amount mentionccl in stlcl~ notice : Proviclecl 
that he hss not presented a petition under section 
twenty-five. 

If any such person presents a petition ~lnder sec- 
tion twenty-five and does not, nritllin one week fYon1 
the passing of the order thereon, pay the amotunt, 
if any, required by such order, he shdl, on conviction 
before a Magistrate, be fined twicc the aino-unt men- 
tioned in such order. 

On the recovery of the fine from the person so 
convicted, the Collector shall grant him s receipt 
without any further payment. 

Every such receipt shall bear dat.e from thc re- 
covery of the fine, and, save as aforesaicl, the provi- 
sions of this Act relating to receipts shall apply to 
receipts panted under this section. 

32. Whoever makes a statement in any declar- 
ation or list made or delivered under section eighteen 
or nineteen, ~vl~ich is false, and ~vllich he either lcnomrs 
or belicvcs to be false or does not believe to be trnc, 
shdl lse deemed to co~llmittecl the offence (le- 
scribed in section one hundred and seventy-seven of 
the Inclia4n Pena,l Code. 

T4Tlloever maltcs a statement in any petition pre- 
sented under section tventy-fire xvlihicll is f:~lso, and 
~vllich he either ltno~vs or Believes to be false or docs 
not believe to be true, shall 11c cleernccl to h a ~ r ~ ,  inten- 
tionally given false e~~iclellce in a stage of a, j~~dicinl 
lwoceeclillg. 

33. iYv 



33. No person sllall l)e lwoccedecl against for niiy rroseeution 
offeuce under sectioii thirty, section thirty-oiic, or :;:;::?- 
section thirty-two, except at  tlic instance of the Col- collecto, 
lector. 

34. All fines inipnsccl ~unclrr t,his Act n7ay 1 1 ~  ile- Xode of rc- 
co~vered, if for offences cominitted outside tlie local ~ l ~ ~ i ' l ~  

limits of tlie towns of Calc~utta, Mahas or Boiiil~ay, 
in tlie nianner prescribed by tlie Code of Criminal 
Proceclure, and if for offences coillmittecl within those 
limits, in the manner prcscribecl by m y  Act replat -  
iilg the Police of such towns in force for the tiinc 
being. 

I11 tlie case of a firm, the Magistrate imposiilg tlic 
fine may issue a warrant for tlie levy of thc aillount 
by distress and sale of any moveable property bclong- 
ing to tlie firm or to all or any of the inembcrs thereof. 

35. I n  sections one hui~drecl and nincty-threc allcl sections 193 
and 225 of two liundrcd and twenty-eight of the Inclian Ycilal Code 

Coclc, the TI-orcls " judicial l~rocceding" shall LC talien to :tl)ply to  
to include any proceecling under this Act. procecclinqs. 

PART VI. 

36. All taxes 1111cler tliis Act, exccpi, nrlien t llcy XI\- \vl,eu 
are clcductecl u n d c ~  section eiglit or section nine, shall 1 ' ; ' ~ ' " ~ ~ ~ ~ .  

be payable on the fifth day of April 1870. 

Provicled that the aillount so pajralslc inay Ise Payment hy 
paricl by fo~w eqnal instalilzents : the first iiistall~ic?nt i"'i"i"l"lt~. 

to be paicl on soiile day not later tliail fiftccn days 
after service of the notice mentionecl in scctioil 
twenty-two ul~on tlie ljerson paying t l ~ c  sz~ulc, a11c1 
tlic secoilcl instalnlcnt 011 the first clay of Jnly, tJle 
tliircl illstalilieilt, on thc first clay of October, :utd 
tlie fourth iiistalmcllt on tlie first clay of tl 1111;113r 
1871. 

37. ~ ~ - i l o ~ ~  



I>c.nt.Il O Y  37. % T4.'11cn m-iy ]-i~rsoll paj's o111y S I I C ~ ~  fil-st in -  
illsolvency 01' 
i)ersollpa~illg sl.al~nent;, 01: f i s t  ant1 sc!c:ontl instalnlents, or iirst, 
111s~al111c.nt. S C . ~ O D C ~  ancl. tlij~*cI instal m.en ts, a,nd in a.ny of thc; 

quarters respectively encling on tlic thirtieth clay of 
June, the thirtieth clary of Septelnber or the thirty- 
first cla,y of December, dies, or is by sicliiless or 
other infiril~ity renclcrecl ii~capnble of exercising the 
lwofession or tracle (if any) in respect of the profit 
arising from ~~diicli  lie was assessed, or t,akcs tlle 
1)enefit of any Act for the relief of illsolvellt dcljtors, 
or conveys the ~3~liole of his property ill trust; for t,he 
llenefit of his creclitors, tlie aiiiount of tlie subsequent 
instalments or installnent shall not be cl~a.iinal~lc. 

l)"yi1lg Vrllen ally fir111 pays only such first in~ta~l~lzenl-, 
iustalmellt 
and dissolv- or first ancl second insta,lments, or first, seconcl ancl 
ing ~ . t u e r -  tliird instalments, a.ncl in m y  of the qua,rters rcspect- 
sllil) or be- 
coining iwly ellcling on tlie dajs last aforesaicl dissolves 
solve11 t. partnership, or taltes t.he benefit of any Act for tlic 

relief of insolvent debtors, or coiiveys the ~vhole of its 
~roperty in trust for the benefit of its creditors, the 
amount of the subsequent instalments . or insta1,lment 
slldl not be claimable. 

Recovey of 38. If the Collector has ca~~sed  a notice to be 
subsequeii t 
iust:~luient. servecl on any person liable to pay the saicl second or 

any subsequent instalnient and requiring hini -\n:i t.11in 
seven days from tlie date of tlie service to pay the 
amount of such installment (mentioning it), and if the 
person so served does not within that period such 
amount as required by tlie said notice, he shall, on 
conviction before a Magistrate, be fined twice the 
ainount so mentioned. 

Becove?-!I uncles* Revenue-law. 
O~tiollal  re- 39. Iii any case of clefault ulldcr this Act a.risin g 
cover. under 
rere,lue-1,2,\.. outside tlie local lilnits of tlle towns of Calcutta, 

A!Iaclras or Bombay, the Collcctor mar, if llc Iliiiiks 
fit, a,nd if tlie n o h e  mentionccl in sect,~on t~~~ent.y-t.~vo, 
tnreaty-nine, or thirty-eight (as the case ~ 1 a y  LC) 11as 
ljeeii sersecl on tile clefaulter, recover tllc an iou~~ t  of 
any t'a.x or iust&lmei~t l1ajyablc ullcler t-liis Act as if it; 
-~~-e i~e  an asrea.r of la-licl-revenue. 
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011 tlic rcco~-cry of sucll an~owlt  fi.0111 t,llc dcfi~ultcr., 
t11c Collector sllall grant him a reccil~t without any 
f ~ w t h e ~  payment. 

Every such receipt shall bear clatc frolli 11~: 
rccovery of the amount, and, save as aforesaicl, t l ~ c  pro- 
visiolls of this Act rclatillg to receipts shall apl)ly to 
rcceipts g1.antecl uiicler this section. 

40. A11 tascs lc\-icd and all fines reco\-erct'l under l',~ymont of 

this Act shall bc pnid to the credit of tlic Gore~lnncat, z;;;.;9i::- 
01 India, or as such Government shall fi'0111 tilllc covered 
time clirect. under this 

Act. 

PART VII .  

41. All or any of the powers ~ n c l  cluties confcrrecl ~ ' O W W S C I ~  Exercise of 

ancl iruposccl by tliis Act on s Collector and olz a Corn- Colleclor alld 
missioner o l  Revenue 111ay be exercised a.11~1 performecl Commis- 

by such other officers or persons as the Luc~I Go~rcru- 'loUer. 

ment shall from t,iilie to time appoint in this behalf. 
42. Service of ally notice ~mdey this Act shall be notices. Service of 

ma,cle by delivering OT tendering a copy thcreof uncler 
thc signature of the Collector. - . 

Whenevc~ it may be practicable, the servjcc of tile 
notice shall be on tlle pcrson tlierein na,mecl, or, in t.lle 
case of a firm, on sqme ll~ember thereof. 

Wlicn snclr person or i~iember cannot be found, the 
ser~rice 111zt.y be nzaclc on any adult male illcmber of llis 
&lllily rCsidillg l~it11 him ; a,~lcl if 110 S L I C ~ ~  adult 111~~1~ 
l~ lcml , r ,~  ca,n. ]:,e foulld, the scrving. officer sha,ll fis tho 
c:opy of t l ~ c  lloti(:e 011 t,lle ontcr* door of the house in 
\\-llicll t31c person or firm themin namccl orclinarily 
clwclls or carries oil business. 

43. 'iII'1~1cn a,ny Com]?auy or firill has ;e\rWi\l plaecs Porrer to  dc- 

of bosincss ill arc t;crriti~l.ios sul?jcct tJo cliiTcrcnt Jlocnl ~ ~ , ~ ~ , , ~ ~ ~ ~ ~ ~ ~ ~ :  
G;oycruulcni~a, tllc Co\rcyuo~ Gcncra.1 o l  Tnclin il.1 Co~.u~c.il 12,,,;,,,,. 

s11al.l 





Dzi ties. 
Pcl.sons ~vkose annual 

income or profits 
s l~al l  be assessed a t  
not less t l ~ n u  .. . Rs. 500 but a t  less thnn Rs. 750 shnll pay Ks. 11) 8 0 

1)itto ... ,, 750 ,, ,, ,,1,000 ,, ,, 27 0 0 
I l i t to  ... ,, 1,000 ,, ,, ,, 1,500 ,, ,, 39 0 0 
IIiLto ... ,,1,500 ,, ,, ,,2,000 ,, ,, 54 0 0 
Dit:o ... ,, 2,000 ... . . . . . . six pies ill the  l.opee. 

S C H E D U L E  1 1 .  
Form of PetiZio~z rc?~cZev  section 25. 

S t a u ~ p  

eight annas. 

I , 
To THE COLLECTOR OF 

The day of 187 . 
The petition of A .  B. of 

SIIEWETI-I- 
1st.-That under the Inclian Income Tax Act 

your petitioner has been assessed in the sun1 of twenty- 
seven rupees for the year commencing the first clay of 
April 187 . 

2nd.-That your petitioner's income ancl profits 
accruing and arising from [ here specqy petitioner's 
trade o~ other soume or sources of income 01. profits 
and the pluce orplcsces at which such income or PI-o$ts 
uccrues or arise ] for the yeai1 ending the thirty-first 
day of March last were rupees 

as will appear from the clocurnents niarkecl 
presentecl herewith, 

ancl to ~vhich your petitioner craves leave to rcfcr. 
31.d.-That your petitioner has no other source of 

income or profits, ailcl has no reason to believe that his 
income a id  profits cluring ihc year coi~ii~iencing tllc 
fist clay of April 159 will esceecl tllc saicI suill of 

rupecs 
Y o ~ r  



Your pctitioncr thercforc ljrays tlitlt lic maj7 l)c 
assessecl accordinglj~, and that tlie value of the fcc on 
tliis petition niay be refunded [ 07- that he  may bc dc- 
clued not to be chargeable unclcr the saicl Act, and 
that the value of the fee on this petition may be 
fundecl] . 

(Signed) A. B. 

I, A.  B., the petitioner ilamecl ill the al~ovc pcti- 
t-ion, clo cleclare that 1~11at is statccl LIIUYUIII is LI'UC: t u  
the best of my information a id  belief. 

(Signed) A. B. 

S C H E D U L E  111. 

Extent of Repeal. 

A,-+, No. I X  of 1869 The Indian I n -  'Tho whule. 
come Tax Act. 

Act No. X X I I I  nf An Act  to enhance The nrholc. 
1869. the cluti~s Ievi- 

able under the 
Indian Incolne 
Tax Act. 

Act No. V I I  of The Coiirt Pees 
1S70. Act. 

111 sect.ioil thirty-l.1~0, tllc words " n i i c l  
the Indian Iucomc Tax Act,, scc- 
t,ion, twenty2 shall bc read as if! for 
tlic 'nords ' tlie raluc of tlic stid 
staii~l),' tlie words ' the fce on the 
petition' were substitatecl." 

i 111 Ihc seaond sched~ilc, No. nine, tlie 
words " scctioil t\\xei~ly-oiic." 


